SCHEDULE II

FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptey (Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
MODI TELECOMMUNICATIONS LIMITED

1. NAME OF CORPORATE PERSON Modi Telecommunications Limited

2. DATE OF INCORPORATION OF 30.03.1992
CORPORATE DEBTOR

3. AUTHORITY UNDER WHICH Registrar of Companies, Delhi
CORPORATE PERSON IS
INCORPORATED / REGISTERED

4, CORPORATE IDENTITY NUMBER / U6420HR1992PLC034756
LIMITED LIABILITY IDENTITY
NUMBER OF CORPORATE DEBTOR

5. ADDRESS OF THE REGISTERED OFFICE | 14™ Floor, Signature Tower A, South City,
AND PRINCIPAL OFFICE (IF ANY) OF NH-8, Gurgaon, Haryana -122001
CORPORATE DEBTOR

6. DATE OF CLOSURE OF INSOLVENCY 24™ January 2022
RESOLUTION PROCESS

7. LIQUIDATION COMMENCEMENT DATE | 24™ January 2022
OF CORPORATE DEBTOR (Order Received on 28" January 2022)

8. NAME AND REGISTRATION NUMBER Name: Atul Mittal
OF THE INSOLVENCY PROFESSIONAL | Reg No: IBBI/IPA-001/IP 00439/2017-
ACTING AS LIQUIDATOR 18/10762

0. ADDRESS AND E-MAIL OF THE Address: 174, BALCO Apartments, Plot
LIQUIDATOR, AS REGISTERED WITH No.58, IP Extn., Patparganj, Delhi-110092
THE BOARD Email Id: a.mittalmec@email.com

10. ADDRESS AND E-MAIL TO BE USED Address: 163, BALCO Apartments, Plot
FOR CORRESPONDENCE WITH THE No.58, IP Extn., Patparganj, Delhi-110092
LIQUIDATOR Email Id: contact@aarshrp.com

11. LAST DATE FOR SUBMISSION OF 23rd February 2022.
CLAIMS

Notice is hereby given that the National Company Law Tribunal Delhi Bench has ordered the
“commencement of liquidation of the Modi Telecommunications Limited on 24™ January 2022.

The stakeholders of Modi Telecommunications Limited are hereby called upon to submit their
claims with proof on or before 23rd February 2022, to the liquidator at the address mentioned
against item 10.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

A

Atul Mittal %

Liquidator of Modi Telecommunications Limited

Date: 28.01.2022
Place: Delhi
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SATURDAY, JANUARY 29, 2022

Advertisementtobepubltished-in the
newspaper for Conversion of Public
Company into a Private Company

Before the Regional Director, Ministry of
Corporate Affairs, Northern Region,
New Delhi

In the matter of the Section 14 of the Companies
Act, 2013 and Rule 41 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of
BHARAT INDUSTRIAL ENTERPRISES
LIMITED (CIN: U01111HR1997PLC033693)
having its Registered Office at
VILLAGE & POST TARAORI,
KARNAL-132116 (HARYANA)

........ Applicant
NOTICE is hereby given to the General Public
that the company is intending to make an
application to the Central Government under
section 14 of the Companies Act, 2013 read
with aforesaid rules and is desirous of
Converting itself into a Private Limited
company in terms of the special resolution
passed at the Extra Ordinary General Meeting
held on 24" January, 2022 to enable the
company to give effect for such conversion.
Any person whose interest is likely to be
affected by the proposed change / status of the
company, may deliver or cause to be delivered
or send by registered post of his objections
supported by an affidavit stating the nature of
his / her interest and grounds of ~ opposition to
the concered Regional Director, Northern
Region, Ministry of Corporate Affairs, B-2
Wing, 2nd Floor, Pt. Deendayal Antyodaya
Bhawan, CGO Complex, New Delhi-110003
within Fourteen days from the date of
publication of this notice with a copy to the
applicant company at its Registered Office
address mentioned below -
VILLAGE & POST TARAORI,
KARNAL-132116 (HARYANA)
For & on behalf of BHARAT
INDUSTRIAL ENTERPRISES LIMITED
Sd/-
NATHI RAM GUPTA
(MANAGING DIRECTOR)
DIN: 00113970
Date: 28.01.2022 : Place : Karnal

PUBLIC NOTICE

ROTICE 15 HEREBY GIVEM THAT SHARE
CERTIFICATE MO 26%2601 FOR 360 EQLITY
SHARES OF FV Rs 1feach [RUPEES ONE OMLY]
EEARING DISTINCTIVE NO5S 2415483001 TO
2415489360 0F J5W STEELS LTD REGISTERED
I THE NAME OF EANCHAN HAS BEERN LOAT,
KANCHAMN S5IMGLA HAVE APFLIED TO THE
CORPANY TO IS5UE DUPLICATE CERTIFICATE.
AMNY PERSON WHO HASHAYVE ANY CLAIM 1M
RESPECT OF THE 5AID SHARES CERTIFICATE
SHOULD LODGE SUCH CLAIM WITH THE
COMPANY WITHIN 15 DAYS OF THE
FUBLICATICHN THES MOTICE, AFTER WHICH MG
CLAIM WILL BE ENTERTAINED AND THE
COMPARNY WILL PFROCEED TO ISSLE DUFLICATE
SHARE CEARTIFICATE

€ wELLESLEY
CORPORATION LIMITED

Regd Off: Shop No # 1, Country Inn, Mehragoan, Bhimtal, Uttarakhand-2431/9
Corp Off: A-41, Mohan Cooperative Industrial Estate, New Delhi-110044

'DECOROUS INVESTMENT & TRADING CO. LTD]
Regd. Office: R-489, GF-B, New Rajinder Nagar,
New Delhi - 110060
Tel No.: 9910003638,

Email Id: decorous1982@gmail.com
Website: www.ditco.in
CIN: L67120DL1982PLC289090
NOTICE
Pursuant to Listing Agreement(s) with BSE Ltd. &
CSE, Notice is hereby given that Meetings of Audit
Committee & Board of Directors is scheduled to be
held on MONDAY -07.02.2022 at 10:30 & 11:30
AM. respectively at its Regd. Office inter-alia to
consider, approve & adopt Un-Audited Financial
Results of Quarter ended 31.12.2021 alongwith
Limited Review Report from Statutory Auditors,
Trading Window in equity shares will remain
closed from 01.01.2022 to 12.02.2022 for all
insiders, to consider & appoint Company
Secretary cum Compliance Officer and Any other

matter with the permission of Chair.

Place: NewDelhi  RajKumarGupta-WTD &CFO
Dated: 28.01.2022 DIN: 00074532

CIN: L45202URT991PLCO00604
Telephone no: 011-71546500

Email: cs@wellesleycorp.com
Website: www.wellesleycorp.com
NOTICE
Pursuant to Regulation 29 read with Regutation 47 of the SEBI (Listing Obligations &
Disclosure Requirements) Regulations, 2015 and other applicable provisions,
NOTICE is hereby given that the meeting of the Board of Directors of the Company
will be held on 05" February,2022 (Saturday) at 03:00 PM in Corporate Office to
consider and approve the Un-Audited financial results for the quarter & nine months
ended 31" December,2021.
The above information is available on the website of the Company at
www.wellesleycorp.com and also on the website of the stock exchange at
www.bseindia.com.
ForWellesley Corporation Limited

Sd/-
Place: New Delhi Sumeer Narain Mathur
Date:28" January, 2022 FCS-9042

(CFO, Company Secretary & Compliance Officer)

PUBLIC NOTICE

CP (2} No. 218/Chd/Chd 2018 pursuani to Hon'ble NCLT
Chandigarh Bench vide order dated 07.10.2018
Gangotn Sleel Syndicale
Vig
M/s Jaycon Infrastructune Limited
A No. 18672021
Next date of Hearing: 10.02.2022
Public Nolice ssued o: Mr. Jatinder Mittal (Respondent No. 1) Rio
Housa No. 1464, Seclor 43-B. Chandigarh- 160043, Mrs. Neelam Mittal
(Respondent No. 2) Rio House Mo. 1484, Sector-43-B, Chandigarh-
160043, Mr. Yoginder Mittal (Respondent No. 3) R/o House Mo, 1464
sector-43-B, Chandigarh- 160043, Mrs. Archana Mittal (Respondent
No. 4) Rio House No. 1484, Seclor-43-8, Chandigarh- 160043 and Mr.
Pankaj Garg (Respondent No. 5) Rio House Mo 1848, Ward No. 8
Kaithal, Haryana- 136027
In abowve titled casa, tha epondants could not ba sarved through spaad
post. Hench, Hesoluton Proflessional & adopling substituted mode of
sanaca for the above respondant through publicalion n SCoondance with
Hon'ble NCLT order dated 25.01.2022 in I1A No. 18672021 in the matier of
CIRP of Jaycon Infrasiructure Limited
Tha above respondanis are directed to atiend the Siting Mmambars of the
Tribunal on the date fixed personally or through any authorised agent or
pleadar
For details refer 1o Ink grven bedow (Listing History < Onder daled
25.01.2022)
hitps-incl gov.in‘casa-datails? banch= Y2hhbmRp Z2FyaA ==& filing
no=MDOWNDExNTAWMDOSM AxDA==
Mandeep Gujral
(Regn No IBBUIPA-DO1NP-POOSOTR2017-18M10908)
Resolution Professional in the matier of
CIRP of Jaycon Infrastructure Limited

Date: 28.01.2022
Place: Chandigarh

PUBLIC NOTICE

CFP (1B} Mo, 218/Chd/Chd/2018 pursuant te Hon'ble NCLT

[:hi—lﬂdlg.‘-lrh Banch vide order dated O7.10.2019
Gangotri Steel Syndicale
\is
Mis Jaycon Infrastructura Limited
1A No, 31072021
Next date of Hearing: 10.02.2022

Public Motice issved to: Kishun Pal (Respondent No. 3) Rio House No
SK-497 B, Seclor-122, Distt. Gautam Budh Magar, Mokda- 201301
In above titled case tha respondants could not be sarved through spead
post. Hence, Resolution Professional is adopiing substituted mode of
service for the above respondent through publication in accordance with
Hor'ble NCLT order dated 25.01.2022 in 1A No, 31072027 in the malter of
CIRP of Jaycon Infrastructure Limited
The above respondents are directed o attend the sitting members of the
Tribunal on the data fixed parsonally or through any authorised agent or
pleader,
For details refer to link given below (Listing History < Order daled
25,01.2022)
hitps://ncit.gov.in/case-details Ybench= YZhhbm RpiZ FyaA== & filing_
no=MDOwNDExNTAWMDOQSM|AxOA==

Mandeep Gujral

(Regn Mo IBEIIPA-001/1P-PDDS0T/2017-18/10908)
Rezolution Professional in the matier of
CIRP of Jaycon Infrastructure Limited

Date: 28.01.2022
Place: Chandigarh

VIKALP SECURITIES CIMITED

Regd. Office: 25/38, KARACHI KHANA,
KANPUR, UTTAR PRADESH -208001
CIN-L65993UP1986PLC007727 , Contact No: 0512-2372665
Email id : vikalpsecuritieslimited @gmail.com
Website: www.vikalpsecurities.com

NOTICE

NOTICE is hereby given that pursuant to the Regulation 47(1)(a) read with
Regulation 33 and Regulation 29 of SECURITIES AND EXCHANGE
BOARD OF INDIA (LISTING OBLIGATIONS AND DISCLOSURE
REQUIREMENTS) REGULATIONS, 2015, a meeting of Board of Directors
of Vikalp Securities Limited will be held on Mondey, 07" February, 2022 at
02:30 P.M. at the Registered Office of the Company at 25/38, Karachi
Khana, Kanpur, Uttar Pradesh — 208001, inter alia, to consider and approve
the unaudited Financial Results of the Company for the quarter ended on
31¢ December, 2021. The said information is also available on the website
of the Company www.vikalpsecurities.com and on the website of Bombay
Stock Exchange Timited www.bseindia.com.
For Vikalp Securities Limited
Sd/-
Arun Kejriwal
Managing Director
DIN : 00687890

Date: 28th January, 2022
Place: Kanpur

SAMRAT FORGINGS LIMITED |
CIN: L28910CH1981PLCO0O4522
Reqgd. Office: #4086, First Floor
aector 15-A, Uhandigarh-160015
Phone; 0172-2774555, 9257240444
E-mail; info@samratforgings.com
Wabsite: www.samratiorgings_com

[ NOTICE ]
Pursuant to Regulation 29 read with
Regulation 47 of the SEB] (Listing
Obligation and Digclosure Requiremeniz)|
Ragulations, 2015, Notice is hereby given
that a meating of the Board of Direciors of
the Company will be held on Saturday
February 05, 2022, Inter-glia to consides

Legal Cell

L} HDFC BANK

¥ile understand your waorld

Plot # 31, Najafgarh Industrial Area, Tower-A, 1st Floor, Shivajl Marg, Moti Nagar, New Delhi - 110015

POSSESSION NOTICE [RULE 8{1)] {For Immovabile Property)
Whareas, tha endemsgnad baing the authodzed ofcer of the HDFC Bank Lid. undar tha Sacuritization and Recensiruction of Finandal Assets and
Enfarcemant of Securty nterast Acl, 2007 and m exercse of powars conferred undar section 13417} read with Bula 3 of tha Securty Intares]

and approve the Un-audited Financial
Results of the Company for the quarter and
ning months ended on December 31, 2021
The Notice is also available of the websie of
the Company |.e, www samratforgings.com
and websile of the Stock Exchange ie
wahw, DEandia. com

Me, Dpvanand vianianl  Bi Sk Q. R, Van|ard
s, Hulan Vanjanl WiaSh, Devanand Yan|sr
P, i)y Khdindend Sia Sh, Ann Khilnanl

Wanjanij

{Enforcemant) Rules, 2002, issued demand natcas, and calling upan (o pay the amount wihin 6] days from the date of receipt of the said nolice
Details are gI-J.-un as under: - - " y I o,
Customer Nama Description of Property Date: 28.01.2022 (Sandoep Kumar)
| r.!.';'.':ulr..'pl Plnancs rﬁll:{lul' HE Parnars HI--iﬁ'rull Mg, F3- 8, Arda ".h:-:l!.mllll; 16940 5q. F ~|’=?ﬁ[: ﬂll]ﬂ-ﬂ'lll:l Cate ﬁﬂ-ﬁnﬁ_ PI“"; ':hl“'d'ﬂﬂm ':':'m“ﬂ'.' m
Crwmnired] argan! & &r. Sanjoy Khilnan Indusirial Estsle, Séchor-31, Fandabad, Hargana Notice AmL: Rs. 14,98, 109/-

(prapady Ownid By M, Dévanasd Varsgani & Mrs. Nulan p———————————————ie——a

Posagssion Date : 27-Jan-20023
Location : Fandabed {Haryana)

HFORM NO. INC-Z26
[Pursuant to Rule 30 of Companles
{Incorporation) Rules 2014)

Misall Enlerprisss
Mr. Ramesh Ajaman (Since Deceased)) Block-BW,

P =] il fan B

Ajamann Vo Lade Ramesh Aamani 2(B] M
ShubhamAjamani S'oLata Rameshbjamani.
3. M3, AsheAjmani 55 Late Ramesh Ajaman

Ajmaniy

WG Flad Mo, BAY § 35-C, On Second Floor, Cal - Sis-l,
n The Layout Plan O Shalimar Begh
Fepresanied Through Legal Helrs 340 M. Asha) Residential Schema, Dathi (Propety Owned By Mrs. Asha

13(2)Notice Date ; 12-Oct-2021
Notice Aml.: Rs. 52,08,918/-

| __Possession Date : 27-Jan-2022
Location : Shalimar Bagh Deihl

Advertisamant to be publishad in Newspaper
for the change in Registered Office of the
Company from one state to another
Before the Central Government
Morthern Region Bench, Delhi
In the matier of sub-section 4 of saction 11

gection 13 of the Act, in respact of ima gvailable, o redeem the securned assets

Thea borrawer(s) having failed o repay the amount, nobica is hesaby given ta the bormowern{s) and the pub&s in general that the undersigned has taken
passassion of the property described heresn sbove in exercise of powers confarmed on him under sub-sacion (&) of section 13 of Act read with rsa &
& 0 of the sad Ruas, on ghove mentioned dates. The borrowers in particular snd the pub%s in general i hereby cautionad not o deal with the
property and any dealings with the property will be subiect ba charge of the HOFC Bank Ltd., for an amound of noticas mentoned sbove and inferest
therecn togather with expenses and chargas efc. less amount paid, if army. The boerowmer's a8lenSan is invited 1o provissans of sub-section (8) of

of the Companies Act 2013 and clause (a) of
sub-section (5] of Rule 30 of the Companies
1In|:mpnmti:+:]]n Rules 2014

In the matier of
STELLAR DIGITAL PRIVATE LIMITED
having 15 Registered Office at H WO,
16/33 BASEMENT QLD RAJINDER NAGAR
DELHI 110060

Authorised Officer, HDFC Bank Lid

B Ty

Medice is herely gwan fo Ganaral Publc that the

Muthoot Homefin

Under Section 13(2) of the SecuritisationAnd Reconstruction o
2002 read with Rule 3 (1) of the Security Interest (Enforcement) Rules, 2002.

Muthoot Homefin (India) Ltd

Corporate Office ; 12071 & 1202, 12th Floor, A" Wing, Lotus Corporate
Park, Off. Western Express Highway, Goregaon (East), Mumbai - 400 063.

mancial ASSets And Enforcement Of Security Interest Act,

The undersigned is the Authorised Officer of Muthoot Homefin (India) Ltd. (MHIL) under Securitisation And Reconstruction
Of Financial Assets And Enforcement of Security Interest Act, 2002 (the said Act). In exercise of powers conferred under
Section 13(2) of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorised Officer has
issued Demand Notices under section 13(2) of the said Act, calling upon the following Borrower/s (the “said Borrower”), to b
repay the amounts mentioned in the respective Demand Notice/s issued to them that are also given below.

In connection with above, Notice is hereby given, once again, to the said Borrower to pay to MHIL, within 60 days from the
publication of this Notice, the amounts indicated herein below, together with further interest at 2% p.m. as detailed in the
said Demand Notices, from the dates mentioned below till the date of payment and/or realization, payable under the loan
agreement read with other documents/writings, if any, executed by the said Borrowers. As security for due repayment of the
loan, the following assets have been mortgaged to MHIL by the said Borrowers respectively.

company proposes to make the application 1o
the Cantral (iovernment under section 13 of
the Comganies Act 2013, seeking confirmatsan
al alleralicn af Memarandum of Associabion of
the compary i lem of special resalution passad
al Exlra ordingry Ganeral Meeting held on
Saturday, X" Day of January 2021 io enable
the campany {o change its Regesterad Office
from “Matlanal Capital Territory of Delhl™ to
“State of Haryana®.
Ay parson whose interest s likely Lo be alfeched
by IhEErnpusud change, may delivar either
an MCH porlal [(www mea gov.in} by filling
irvastar complaind form or cause ko ba daliver or
sand by regisierad post of hisher abjections
5up|?merr by an affidavit slating the mabure of
nar mterast and ground of oppesition e the
Regianal Director at the Address B-2 WING,
Znd FLODOR, PARYAVARAN BHAWAN, CGO
COMPLEX, NEW DELHI - 110003, within 14
Llays fram the date of publication ¢ this nolice
with a copy o the applicant company al ils
registered offica at the address mentioned
belaw

ADDRESS OF REGISTERED OFFICE : H.NO.
16/33 BASEMENT OLD RAJINDER MAGAR

DELHI 110060

FOR AND ON BEHALF OF
STELLAR DIGITAL PRIVATE LIMITED

012-00000133 / Alwar | Three Lac Ninety Thousand

Seven Hundred Sixty Only)

Sr | Name of the Borrower(s)/ Total Outstanding Date of Description of secured asset
No. | Co-Borrower(s)/ Guarantor/ Dues (Rs.) Demand (immovable property)
Loan Account No./Branch Notice
1 | Rajesh Kumar /Ranjeeta / Rs. 390760 /- (Rupees | 30-09-2021| Survey No. Mustil No.125, Aanand Nagar/

Gandhi Nagar, Near Jain School, Rewari,
Gurgaon, Haryana - 123401

Seli-
AYUSH SINHA
(Director

DIN : DT22611

Place ; Mew Dalhi
Dated = 28.09.2022

Rs. 701804 /- (Rupees | 25-10-2021
Seven Lac One Thousand
Eight Hundred Four Only)

2 Dharmendra / Rakhi /
056-05600010 / Ghaziabad

Flat No.F-184, Ews, First Floor, 1.S Sector -11,
Pratap Vihar Colony, Ghaziabad, Near Golden
Public School, Uttar Pradesh - 201009

FIVIPORTANTT

WWhilst care is taken prior to
acceptance of advertising
copy, it is not possible to verify

consequences.

Place : Delhi
Date : 29.01.2022

[T the said Borrowers shall fail to make payment to MHIL as atoresaid, MHIL shall proceed against the above secured assets
under Section 13(4) of the Act and the applicable Rules, entirely at the risks of the said Borrowers as to the costs and

The said Borrowers are prohibited under the Act from transferring the aforesaid assets, whether by way of sale, lease or

otherwise without the prior written consent of MHIL. Any person who contravenes or abets contravention of the provisions
of the said Act or Rules made thereunder, shall be liable for imprisonment and/or penalty as provided under the Act.

For Muthoot Homefin (India) Ltd.

its contents. The Indian
Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore

recommend that readers

make necessary inquiries

Sd/' befor_e se_nding any monies or
entering iNnto any agreements

Authorised Officer with advertisers or otherwise

acting on an advertisement in
any manner whatsoever.

H“FORM NO. INC-26
[Pursiant te rule 30 of the Companies
E['Im::I:-rpu'.]rali'n-n} Rules, 2014]
afore the Canlral Governmend
{Honbla Ragional Direchor Morthemn Ragion, Mew Celhi
in the mather of sub-section [4) of Section 13
of Companies At 2013 and clause {a) of
sub-rule {5) of rule 30 of the Compansss
Incorparation) Rules, 2014
AND
In the matles of
Devhbhumi Natural Products Producors
Com Private Limited
hiewing its reqisterad offica 8% 4-12 B, Shi Har
Apariment, Phase 2, Ashak Vingr, New Delhi,
Marth Wast Delhi-110062,
.....Patilioner

Mabics is haraby given o the General Pubis thad
Ihe company propases lo make application o
tha Cenlral Gavemmant undar section 13 of the
Companies Act. 2013 sesking confirmation of
alteratian of the Memarandum of Association of
tha Company in terms of the spacial resalufion
passed at the Annual General mesting held an
30" September, 2024 1o enable e campany 1o
change ils Ragislared OMica frem “MNational
Capital Territory of Delhi” to “State of
Uttarakhand™,

HOUSING

and interest thereon.

NAME OF
BORROWERS
1.

POONAWALLA HOUSING FINANCE LIMITED
POONAWALLA (FORMERLY KNOWN AS MAGMA HOUSING FINANCE LIMITED)
Corporate Office: 602, 6th Floor, Zero One IT Park, Sr.

No. 79/1, Ghorpadi, Mundhwa Road, Pune 411036

Whereas, the undersigned being the Authorised Officer of Poonawalla Housing Finance Limited (Formerly known as Magma Housing
Finance Limited) of the above Corporate/ Register office under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security InterestAct, 2002 (hereinafter referred as the “said Act”) and in exercise of the powers conferred under Section 13
(12) of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a demand notice below dated calling upon
the below Borrowers to repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned has
taken symbolic possession of the property described herein below in exercise of powers conferred on him/ her under Section 13 (4) of the
said Actread with Rule 8 of the said rules of the Security Interest Enforcement Rules 2002 on this 24th day of January of the year 2022.
The borrowers in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property
will be subject to the charge of Poonawalla Housing Finance Limited (Formerly known as Magma Housing Finance Limited) the amount

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the
secured assets. Details of Property taken in possession are herein below

DESCRIPTION
OF PROPERTY

APPENDIX IV (SEE RULE 8(1)
POSSESSION NOTICE
(FOR IMMOVABLE PROPERTY)

AMOUNT IN
DEMAND

SYMBOLIC DATE OF
POSSESSION| STATUTORY
TAKEN DATE | DEMAND NOTICE

NOTICE RS.

Any parsen whose interest is ikely ta be affaciad PANKAJ SINGH | ALL THAT PIECE AND PARCEL OF| 24-01-20221 24-06-2021] LOAN NO.HM/0094/H/17/100040
by the proposed change of the registared office RATHORE, MORTGAGE PROPERTY OF FLAT NO. RS.18,08,827/- (RUPEES EIGHTEEN LAKH EIGHT
oL e company maly ”Eml’ *'E"E{.;f” “.‘:J‘"'ﬂbﬂ' PRABHA G-094C PART OF KHASRA NO. 973 THOUSAND EIGHT HUNDRED TWENTY SEVEN
st el by Bl i RATHAUR, | CALLIDORA HOMES JAIPURIA ONLY) PAYABLE AS ON 24-JUN-21 ALONG WITH
t'|l rEﬂiﬁl'ErEﬂ EUEI |:|| r-:s_lnm ':ll.:'.'ﬂﬂl.!r.""& E-'JI.:':"}'HE SUNR'SE GREEN MAUZA BAROLl AHlR |NTEREST@1330% T".L THE REAL'ZAT'ON
b:r'?l'l a‘lil:a';ilsl.afljr-g tha falurulu'- hli_lsﬂ'lEtr illtaraa'i TAJ GANJ WARD AGRAPIN- 283125
Director af the adaross B2 Wing. 2nd Fipor.| | 2. | ARIF ALL ALL THAT PIECE AND PARCEL OF | 24-01-2022 | 13-07-2021] LOANNO. HL/0094/H/13/100041
Paryavaran Bhewan, CG0 Complex, Mew Deli- RANI MORTGAGE PROPERTY PROPERTY RS. 29,74,076/- (RUPEES TWENTY NINE LAKH
110003, Dedhi within fourteen days of the date MNC NO. 43/TK/P-15AB, MAUZA SEVENTY FOUR THOUSAND SEVENTY SIX
ﬂ E;."E*f"'q"-lﬂl'}?:l ﬂ‘l_;_“'jt ﬂg“f-ﬁﬁlw-ﬁ o Lﬁ&:ﬁ RUNKUTA, AGRA MATHURA ROAD, ONLY ) PAYABLE AS ON 12-JUL-21 ALONG WITH
kil Py g bt AGRAPIN -282007 INTEREST @ 12.80% TILL THE REALIZATION.
A-12 B, Shri Harl Apartment, Phase 2, Ashok| | 3. | SUMIT YADAV, | ALL THAT PIECE AND PARCEL OF | 24-01-2022 | 13-07-2021] LOAN NO. HM/0094/H/17/100302 RS. 18,32,876/-
Yiar, "‘: m'":'" ”':'::h":rlmr 5’:“:"“:“51; VIDHYADEVI, | MORTGAGE PROPERTY HOUSE NO-93 (RUPEES EIGHTEEN LAKH THIRTY TWO
oF and on benall of the Applicant, DINESH BEARING AT KHASRA NO-335 & 336 THOUSAND EIGHT HUNDRED SEVENTY SIX
N ey Ertits Lo CHAND YADAV | SITUATED AT DREAM RESIDENCY ONLY ) PAYABLE AS ON 12-JUL-21 ALONG WITH
i MAUZAITORAAGRAPIN 282001 INTEREST @ 13.00% TILL THE REALIZATION.
Date : 27.01.2022 Madhu Devi
Place : Chamali, Uttrakhand Director Sd/-AUTHORIZED OFFICE
DIN : 07724524| | PLACE: AGRA POONAWALLA HOUSING FINANCE LIMITED
Address: House No. 17, Raduva,| | pATED: 29.01.2022 (FOR MERLY KNOWN AS MAGMA HOUSING FINANCE LIMITED)
_Chamoli-246473, Uttrakhand

financi“. ep. .in

I Fullerton FULLERTON INDIA CREDIT COMPANY LIMITED

Indian Bank

Etred Asset Management Branch, h1uba|. Dc N&TE. 7th Floor,
Mittal Chambers, Nariman Point, Mumbai- 400021.

PUBLIC NOTICE
Under Section 13(4) And 15 Of Sarfaesi Act, 2002

Whereas The undarsignad being the authonsed officer of the Indian Bank, a body comporale
constituted under the Banking Companies (Acquisition and Transfer of Undertaking) Act V of
1870, carrying on the business of Banking and having its Head Office at 66, Rajaji Salai,
Chennai 600 001 and Corporate Office at 254-260, Avvai Shanmugam Salal, Royapettah,
Chennai 600014 and one of its branches at Stressed Asset Managemant Branch, Unit
Mo, 73, Tih Floor, Mittal Chambers, Nariman Point, Mumbai - 400021 under the Securiisation
and Faconstruction of Financial Assats and Enforcement of Sacunly Interast Act, 2002 ard in
exercise of powers conferred under section 1312) read with rule 3 of the Security Inferest
IEnforcement) Rules, 2002 isspad a dermand nolica dated 239,06 2021 calling upon the Bomrawer,
ks Pretibha Industries Lid. and the GuaraniorsMarlgagars having account with our Branch io
rapay the amount mantioned in e notice baing F310,08,19,332.73 [Rupee Three Hundred
Ten Crore Elght Lakh Ninetesn Thousand Three Hundred Thirty Two & Palse Seventy
Three enly) and interest therean from 29,068,201 il date of repayment within 60 days from the
date of sald notice,
The Bormower/ Martgagon' Guaranior having tailed ko repay the amount, nofice is herety given fothe
Borrowen' Morigagor!’ Guarantor and the publc in ganeral that the undersigned n axancks of
pordsrs confesred an her under seclion (4} of sechon 13 of the Act read wigh Rule 4 of the Security
Interest (Enforcerment) Rules, 2002 has laken possesson of the progerties secured with iton this
fhia 2Bdhdey of Jarwary ofthe year 2022 inthe manner as provided in the aforesaid provision of law
Than nolice & also heraby given thal ha Bank in exencise of powar conlarred under saction 1304)
red with its prowisos and Seclion 15 of the Act has taken superiniendence and conlrd of the
business of DJB Package-3. [awardad o the PMC Pratibha Mozinzhsrol Consortium {PMCT or
PM Conzortium”, wherain the Bormowar is lead memiber)] at the sée of
1. Dei Jal Board- ISP Package 3 Prosact, Mear Burar Dethi Jal Board, Bye Pass, Mew Dalhi -
110084,
2. Deli Jal Board, Package 3, 1924 MGD, New Sewage Pumping Station, Bharal Nagar, Ashok
Vihar, Mesy Delhi- 110052,
Im pursuant i tha above, Bank has apponbad CMA, Mr. Sanjay Gupla o bs tha Adminssirator of
ihe business of the DJB Package-3 awardad to the Pratibha Mosinzhsnol Consorivm at the sile
aforasaid al Burar and Bharal Magar, Deii. Accordingly, any parson holding any office having
power of supenintendence, direcion and contral of the business of the Borrower in Pratioha
Masinzherol Consortium for the aforeszaid project shall be deemed 1o have vacated thair offices
and such powers vasiwith the Administratorin temms of the foresaid provision of law,

Date : 25.01.2022
Place: Delhi

Sd/-
Kalpana Purohl
Authorised Officer (Indian Bank)

FORM A

PUBLIC ANNOUNCEMENT

iRegulation 14 of the Insolvency and Bankruplcy Board of India
[Veluntary Liguidalion Process) Requlatans, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF

S5EF TRADE AND EQUITY PRIVATE LIMITELD
SRP TRADE AND EQUITY PRIVATE LIMITED
1306 20048
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J DATE OF INCORPORATICN OF
CORPORATE PERSON

3.| AUTHORITY UMDER WHICH CORPORATE |Ragistrar of Companies, Dalhi

k-

4.| CORPORATE IDENTITY NUMBER / LIMITED [UT4120DL200MPTC 179502
LIABILITY IENTITY NUMBER OF
CORPORATE PERSOMN

5.| ADDRESS OF THE REGISTERED OFFICE
AND PRINCIPAL OFFICE (IF ANY) OF
CORPORATE PERSON

Reg. Office : 4735028, ROOM NO 215,
PRAFKASH DEEP BUILDIMG, ZND FLODR,
DELHI MEDECAL ASSOCIATION ROAD.
e e DT Py VNS DELHIY1 IS

6. LAUIDATION COMMENCEMENT DATE OF [25/071/ 2022

CORPORATE PERSOM

T.| WAME, ADDRESSE, EMAIL ADDRESS
TELEFHCOHNE MUMBER AND THE
REGISTRATION NUMBER OF THE

Sachin Zapra
Address; 21118, Basement, Jangpura Black-
A Mew Dolki-110014

LIQUIDATOR, IBEl Reg. Mo IBBLIFA-DO2IP-NODI0S!H]16-
177185
Mabile © SH0218477
Emall: sachnsapracsiivahoa, com
B.| LAST DATE FOR SUBMISSION OF CLAIMS (2402 2022

Hatice is neral:rggi'.-ﬂ that tha M's SRP Trade end Eguily Private Limiled has commenced valuntary

quidation on 255 January, 2022,

The stakefiodders of Mis SRP Trade and Equity Private Limited are hereby called upan ta sabmit &

prpal of thedr claims, onoar before 234° Fabouary, 2022, to the liguidator at the address mentaned

apainst itam T

The firancial crectars shall submil thelr proal of claims oy electnanic mesars cnly, All alber stakehiloars

may submit the proof of claims i parson, by past or by electronic maans.

Submission af faise of misheading proals of caim shall altract penalbies, i

|

Sachin Sapra

Liquidator of SRP Trade and Eguity Private Limited

IP Reg. Mo, IBEVIPA-BO2/IP-NOOMOS2016-1710005

Date : 25/01/2022
Place : Delhi

FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptoy
Board of India { Liguidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

MODI TELECOMMUNICATIONS LIMITED
PARTICULARS

NAME OF CORPORATE DEBTOR |MODI TELECOMMUNICATIONS LIMITED
Date of Incamoration of Caraorate Dabsar | 30.03. 1992

Autharity under which Corparate Debloe | Registrar of Companies, Delhi

is i'u::.:_fpamd'ﬁ&gislmd

4| Corporate dentity Mo. | Liméed Liability
Henfifization Ma. of Corporzie Debior

Address of the régimsrﬂc: affice & principal| 14th Floor, Signature Tower &, South Giky,
office (i any] of Comparate Debior MNH-B, Gurgaon, Haryana -123001

£t | i | —u

UG420HR1992PLCI347356

=l

. | Date of chosure of Insatvency 24th January 2022
Resolution Process
1. | Liquidatian commencement date Zdth January 2022

of Corporate Debior [Qrder Received on 28th January 2022)

B. | Mame & Registration Mumber of Inscivency | Name: Atul Mittal

Frofessional acting as Liquidatar Regn. No: [BENPA-004P 004 3320171810762
8. | Addrezs and Email of fe ligusdabor Address: 174, BALCO Apartmants, Plol No .58,
a5 ragislered with the Board IF Extn., Patpargan;j, Defini-110002

Email : a.miftalmci@gmail.com

Address: 163, BALCO Apartments, Fiot No. 538,
IP Exir., Patpargan;, Delhi-110042

Email: coniach@asrshrp.com

11| Last date for submission of Claims 13.02.2002

Motice is hereby pven fhat the National Company Lew Trbunal Del Bench has ordarad the
cormmencement of liguidation of the Medi Telecommunicatbons Limited an 24th January 2022

The stakehelders of Modi Telecommunications Limited are haraby caled upon o submit their daims
with proof onar before 23rd February 2022, %0 the figuidator at the address mendfioned against dem 10,
The: financial crediors shall submit their proaf of claims by elecionic means only, All other stakeholders
may submit the claims with tha proafin person, by past or by electnonic maans.

Submission of false ormisleading proofs of claim shall aftract penatties.

Date : 28012022
Place ; Mew Dalhi

10.| Address and e-mail fo be usad for
comespondence with ®e liouidator

Sdi-

Atul Mittal
Liquidator of Mod Telecommunications Limited
Regn. No: IBBUPADDTAP 004302017 -18M10762

India Corperate Off: Supreme Business Park, Fioors 5 & &, B Wing, Powal, Mumbai 400 076

ey T DEMAND NOTICE
Linder The Provisions of The Securiizalion and Reconsiruction of Financial Assets and Enforcement of
Securityinterest Act. 2002 ( The Act') and The Security interest (Endorcement) Rules, 2002 The Rules”)
The undersigned baing the authorzed officer of Fullerton India Credit Comgpany Limited (RCCL) under
the Act and In exercise of powers confermed under Section 13 (12) of the Act read with the Rule 3,
issued Demand Nofice(s) under Section 1342) of the Act, caling upon the following bormowes(s) o
repay the amount menSoned in the respective nodice(s) within 60 days from the dale of receipt of e
said nofice. The undersignaed reasonably beleves that bormowens) is'are avoeding the sennce of e
dermand noticeds), teredora the Service of notice is beng effectad by affeation and publication as per
Ruless, The conbants of demand nofice(s) are exdracted hergin below:

Mame of the Borroweris) [Demand Nofice Dale| Description 0F Immawable Property / Properties Mortgaged|

JANHAVI s ;|{SECURED ASSET 1: PLOT N0.51,LAND
ENTERPRISES 2T112/2021 \pEapiNG KHASRA NO.B4 & B5 MEASURING
VIJAY PAL SINGH RS.  |AREA 68.28 S0.METERS, SITUATED AT HEERA
KRISHNA DEVI 2334519/~ \pp) ACE COLONY,MAUZA KAULAKKA, TEHSIL
Aceount No: Ason anp DISTT AGRA.
191001310338282, | 21-12.2021 |SECURED ASSET 2: PLOT OF LAND BEARING
191001310718737, KHASRA NO.84 MIN., MEASURING AREA 83.61
1910209106051186, $0.METERS, SITUATED AT NAGLA JASSA
191020910758735 (CHAK SOYAM), TAJGANJ WARD, TEHSIL AND
DISTT AGRA.

The borroweer(s) ane hereby advised to comply with the demand nodice(s) and ta pay the demand
amaunt menfioned therein and hersinabove within 60 days from the date of this publication
together with applicabie interest, addiional intarest, bounce changas. cost and expensas till the
date of realization of paymeant. The borrower(s) may note thal HCCL Is a secured creddor and the
loan facilty avaled by the Bomower(s) 15 3 secwed debt against the mmovable
property/properiies being the secured asset(s) mortgaged by the borrowers). In the event
borrowens) are faled to discharge their Eabilas in full within the stipulated time, ACCL shal be
entilled to exercise al the rights under Section 13(4) of the Act to take possassion of the secured
#s5at(s) including but nat limited 1o transfer the same by way of sale or by invoking any other
remidy avalable under the Act and the Rules thereunder and realize paymant, FICCL & aiso
empowered fo ATTACH ANDYOR SEAL the secured asset(s) before enforcing the night to sake or
tramsfer. Subsaquent to the Sale of the secured asset(s), FICCL also has & right io initiate separate
legal proceadings to recaver the balance dues, in case the vaue of the morigaged properties is
insuicaent 1o cover the dues payable to the FICCL. This remedy is in addtion and independent of
al the ather remadies avallable to ACCL wnder any other law. Tha attention of the bomower(s) is
irvited to Section 13(83) of the Act, in respect of time available, o redeem the secured assets and
further fo Section 13013) of the Act, whereby the borrower(s) are restrained prohibited from
disposing of or dealing with the securad asset(s) ortransfarring by way of salke, lease orotherwise
{ather than in the ordinary course of business) any of the secured asset(s), without pror writtan
consent of FICCL and non-complianca with the abave i an offence punishable under Section 29
of the said Act. The copy of the demand notice is avaiable with the: undersigned and the
borrowens) may, if they so desire, can cobectthe same from the undersigned on any working day

during normal affice hours. aqi-. Aithorised Officer

Date : 29.01.2022. Place: AGRA, LL.P Fullerton India Credit Company Linsted

ggg Karnataka Bank Ltd.

Your Family Bank, Across India,

Head Office. Mangaluru - 575 002

CIN : LES110KA1924PLCO01128

Asset Recovery Management Branch Phone  :011-40591567 {Extn, 240)

8-B,First Floor,Rajendra Park,Pusa Road, E-Mail sdelhiarmiktlcbank.com
New Delhi-110060. Mobfle :W1908 1680
Website - wwwhkarnatakabank.com
POSSESSION NOTICE
(For Immovable Property)

Whereas, undersignad being the Authorised Officer of KARNATAKA BANK LIMITED,
under Securitisation and Reconstrection of Financial Assets and Enforcement of Sacurity
Interest [Act], 2002054 of 2002} and in exercise of powers conferred under Section 13 (12)
read with [rule 3] of the Security Imerast (Enforcement) Rules, 2002 issued damand
notice dated 25.10.2021 cafing upon the borrower! mortgagon guarantors: (1) Mr. Mohit
Mishra o Mr. Rajeshwar Dayal Mishra, C-75. 2nd Floor, New Panchwati Colony,
Ghaziabad, Utar Pradesh-201001, (2) Mrs. Nidhi Mishra Wio Mr. Mohit Mishra, C-75,
2nd Floor, New Panchwati Colony, Ghaziabad, Uttar Pradesh-201001, (3) Mr. Atul
Sharma S Br. Wijay Kumar Sharma, House Mo 140, Sihani Gate, Chandraguri,
Ghaziabad, Uttar Pradesh-201001, fo repay the amount mentioned in the notice being
Rs.22 65,346.70 [Rupees Twenty Two Lakhs Sixty Five Thousand Three Hundred
Forty Six and Seventy Paisa Only] under PS-Term Loan Account No.
SeTTO01800001101 abong with future interest from 20.10.2021, within 60 days from the
date of recaipt of the said nofics,

The borrowers, morlgagors and the guarantors having failed to repay the amounl, notice
is haraby given to tha borrowars, morigagors, quarantors and the public in general that
the undersigned has taken the Possession of the property described herein below
in exerciss of the powers conferred on him under Sub-Section (4) of Section 13 of Act
raad with Rule B and 9 af the Securily Interast Enforcament, Ruses 2002 on this the 2Tth
January the year 2022.

The borrowers, the martgagors and the guarantors in particular and the public in general
ig hereby caulioned not to deal with the property mentioned herein below and amy
dealings with the property will be subject to the charge of Karnataka Bank Limited,
Malviya Nagar Branch-Delhi for an amount of Rs.22,41,341.70 [Rupees Twenty Two
Lakhs Forty One Thousand Three Hundred Forty One and Seventy Paisa Only]
under PS-Term Loan Account No.S67 7001800001101 along with future interast from
20.01.202Z, Plus costs.

[The Bomower's attention is invited to provisions of Sub-Section (8} of Section 13 of the
Act, in respact of time availabla 1o redeam the sacurad assals |

DESCRIPTION OF THE IMMOVABLE PROPERTY:
All that part and parcel of Residential Flat Baring Mo C-75, 2nd Flor, Block-C, Khagra

Mo.63, Panchvali Colony, Vill—NMahama Sarai Urf Kot, Fargana Loni, (heziabad, Uitar
Pradesh, belonging to Mr. Mohil Mishra & Mrs, Midhi Mishra.

@|p TATA CAPITAL FINANCIAL SERVICES LIMITED
TATA

Regd. Office: 11th Floor, Tower A, Peninsula Business Park,
anpatrao Kadam Marg, Lower Parel, Mumbai-400013.
Branch office : Tth Floor Videocon Tower, Block E 1, Jhandewalan Extension.

New Delhi 110055 GIN No. UG7190MH2008PLC187552

DEMAND NOTICE
Under Section 13 (2) of the Securibsaton and Reconstruction of Financial Assets and
Enforcament of Security Interest Act, 2002 (“Act”) read with Ruli 3 of the Securily Interest
(Enforcarment) Rules, 2002 (Rules”),
Whereas the undersigned beding the Authorised ORicer of Tata Capital Financial Servicas
Limited (TCFSL) under the Act and in exsrcise of powers conferred under Section 13 (12)
read with Fule 3 of the Rules already issued detailed Demand Motice dated below under
Section 13{Z) of the Act, calling upon the Borowens)yCo-Borrowen(s)' Guaranbor{s)!
Maorigagorns) (all singuiary or together referred to "Obligors” ksted hareunder, 1o pay the
amount mentioned in the respective Demand Motice, within 60 days from the date of the
Mofice, as per details given below. Copies of the said Notice are served by Email, Couner
and Speed Post and are avalable with the undersigned, and the said Obligor(s), may, if
they 5o desire, collect the respective copy from the undersigned from Monday o Friday 10
AW 1o 5.00 PM. In connection with the abowve, Motice is hereby given, once again, iothe
=aid Obligon(s) to pay to TCFSL, within 60 days from the date of the Notica, the amount
indicated hersin below against their respective names, fogather with further interast as
detadied below from the respective dates mentioned below in column (d) till the date of
payment and / or realisation, read with the ioan agreement and other documentsiwritings, i
any, executed by the said Obligor(s). As security for due repayment of the ioan, the
following Secured Asselfs) have been mortgaged o TCFSL by the said Obligons)
respectively.

Loan Name of Obligon|s)! Total Date of |Description of the
Account | Legal Heir{s)/Legal Outstanding Demand | Secured Assets /
No. Representative(s) Dues (Rs.)as  |Notice and|  Immaovahle
(a) ib) on below date* | date of Properties/
(c) NPA Mortgaged
(d) Properties
| fe]
21805820 | Inthe Loan scoountof | Rs, 1,54 86,8200- | Demand (more fully
and 1. M. Abhishek Kumar| (Rupees One Mofice: described in
21832887 |5ingh (Borrower &| Crore Fifty Four | 19h Schedule A
Martgagor) Lakhs Eighty Six | January herato),
2: Mr. Vivek Kumar| Thousand Eight 22,
Singh (Guarantor) Hundredand | MPA Dale:
3 Ms. Akansha Singh Twenty Only) as T
(Mortgagon' Guaranter) | oo 494 January, | November,
4, Ms, Nesta Singh 022 20121
(Guarantor & Mortgagar)

with further inferest. addiional Interast at the rate as more paricularly stated in the
Cemand Mofice dated mentioned above. incidental expenses, costs, charges, efc.,
incurred till the date of payment andlor realization. if the said Ob&gon(s) shall fail to make
payment io TCFSL az aforesssd, then TEFSL shall procesd against the above Secured
Asset{s)Immaovable Property (ies) under Section 13{4) of the said Aci and the applicable
Rutes entirely at the risk of the said Obligor{sNLegal Heirs)/Legal Reprasentative(s) as to
the costs and consequences,

The said Obligor/syLegal Heir(siLegal Representative(s) are prohibited under the said
Act to lransfer the aforesaid Secured Assetis)Iimmaovable Propertylies), whather by way of
sale, lease or atherwise withoul the prior writlen consent of TCFSL. Any parson who
contravenss or abels contravention of the provisions of the Azt or Rules made theraunder
ghall be liable forimprisonment and'or penalty as provided under the Act

Schedule - A

A: Gollateral Security:

E SLLLE L ALY
Flat Mo, SU /21251 B-2, Block B2, Type - A, admeasuring super

survey | Door

Patta ! Khais Mo. area 157.73 sq. mirs. and built up area of 139.46 sq. mirs. at
Twelfth floor, Sanwu Apartment, Sector - 1, Gomti Nagar Ext,
Ward - Rafi Ahmad Kidwai Nagar, Lucknow - 226010

Measurament Superarea 157 73 s5q, mirs. and built up area of 13946 50. mirs

Extent of Property

Location ! Land
Marks / Mame of
the area, Mohalla

Flai Mo, 3U /2125 ) B-Z, Block B2, Type = A, admessuring super
area 157.73 =q. mirz. And built up area of 13946 sg. mirs. at
Twelith floor, Saryu Apartment, Seclor - 1, Gomb Nagar Ext.,
Ward - Rafi Ahmad Kidwai Magar, Lucknow with open parking no.
(35109 and covered parking no. B353,

Cityl District [ Lucknow

Boundanes:

East by: Adjoining SWN2124/8-2, Type C (3 BHK + Servant Room) and SU/2126/8-2,
TypeB({3BHK)

West by: On Top SWH2135/8-2, Type D (4 BHK + Terace)
Sauth by Below SUI2115/B-2, Type Al3 BHEK)

Maorth by NA,
Property No. 2 owned by Neatu Singh
Survey | Door Plot No. 3, admeasuring 2000 sq. #t. / 185.87 sqr. mirs., forming

portion of land on Khasra Mo, 383 ka min at village Naubasia
Kalan, Pargana, Tehsil & Dist. Lucknow.

Patta | Khata No

Measuremant admeasuring 2000 sg. fi./ 185.27 =gr. mirs.
Extent of Property
Location { Land Plot No. 3, admeasuring 2000 sq. ft. / 185,87 sqr. mirs., forming

partion of land on Khasra Mo, 383 ka min af village Naubasia
Kalan, Pargana, Tehsil & Dist, Lucknow

Lk row

Marks | Name of
the ar=a, Mohalla

City! District
Boundaries

Boundaries: East by: 20 feet wide road

East . Road 24 Feet West : Property No.C-66 Wast by: ather plot

Morth : Property No C-76 South : Property No.C-74 South |1':|': plotof Gyan Singh Yaday

Place: Ghaziabad For Karnataka Bank Lid Mnrthli,' :.F."?FF'f.‘???.”_.?!EH“ Yaoav e e S s R e

Date: 27.01.2022 Chief Manager & Authorised Officer Date: 19th January, 2022 For Tata Capital Financial Services Limited
Place: New Delhi Sdi-

Authorised Officer
o0 O New Delhi = BN |
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NIIT

NIT LIMITED

Regd Office : Plot No. B5, Sector - 32, Institutional Area, Gurugram - 122001 (Haryana) India

Tel : +91 {124) 4293000 Fax : +91 (124) 4293333 Website : http://www.niit.com Email : investors@niit.com
Corporate Identity Number : L74899DL1981PLC015865

Extract of Unaudited Financial Results for the quarter and year to date ended December 31, 2021

{Rs. in Millions, except per share data)

Place:

Gurugram
Date : January 28, 2022

Consolidated Standalone
Quarter ended Period ended Year ended Quarter ended Period ended Year ended
3 Months Preceding |Corresponding | Year to date Year to date Previous 3 Months | Preceding 3 | Corresponding | Year to date Year to date Previous
ended 3 months 3 months figures for | figures for the | year ended ended months 3 months figures for the | figures for the | year ended
S. Particulars December ended ended the current previous March 31, December ended ended current period previous March
No. 3, 2021 September December period ended | period ended 2021 31, 2021 September December ended period ended 31, 2021
30, 2021 3, 2020 December December 31, 30, 201 3, 2020 December December
31, 201 2020 3, 2021 31, 2020
Unaudited Unaudited Unaudited Unaudited Unaudited Audited Unaudited Unaudited Unaudited Unaudited Unaudited Audited
1 Total Income from Operations 3,835.63 3,141.81 2,533.50 9,987.77 6,739.84 9,404 94 1,209.07 1,114.52 829.77 3,265.47 2,592.03 3.680.85
2 Met Profit for the period (before Tax, Exceptional
| | andlor Extraordinary items) 760,73 734.65 563.34 2,206.67 1.337.34 1,850.63 162.85 581.00 293.36 006.37 883.62 1.065.98
3 Net Profit for the period before tax (after
Exceptional and/or Extraordinary items) 76394 72624 556.70 2,192 .52 1,326.34 1.941.68 157 .11 578 24 114.09 Y7 87 BYT.TT 6749.02
4 | Net Profit for the period after tax (after
Exceptional andfor Extraordinary items) (before
discontinued operations) 583.47 521.28 460 86 1,661.25 1,092 .98 1,605.74 117.91 513.75 65,86 753.29 440,05 567,14
5 Profit!(Loss) after tax from discontinued operations (9.94) 1.20 (47.27) (46.83) (125.91) (169.08) (8.47) (1.31) (7.93) (37.64) (17.59) (31.03)
B Met Profit for the period after tax (after
Exceptional andior Extraordinary items) 873,53 522.48 413.59 1,614 .42 967.07 1,436.66 109.44 512.44 57.83 715,685 422 .48 536.11
7 | Total Comprehensive Income for the period
[Comprising Profit!{Loss) for the period (after tax)
and other Comprehensive Income (after tax)) 598.28 475.13 J82.95 1.619.73 933.08 1.411.88 121.72 496.47 44.83 f05.74 433.31 83312
8 Faid-up equity share capital
(face value of Rs. 2 each, fully paid) 267.33 267.08 283.63 267,33 283.63 28470 267.33 267.08 283.63 267.33 283.63 284,70
r_?'____r_F{ES_Er'u'EE &xcludmg revaluatmn reserves 16,119.53 15,366.90
10 Earnmgs.'[Lnas] Per Ehare n::f Hs 2. ear:hb
{not annualised, in Rs.)
Continuing Operations
Basic 4.18 3.92 3.76 1215 7.70 11.28 (.58 3.85 0.47 5.60 3.10 4.00
- Diluted 4.07 3.83 3.20 11.89 7.63 11.15 0.86 3.76 0.46 5.48 3.07 3.95
Discontinued Operations
- Basic (0.07) 0.01 (0.33) (0.35) (0.89) (1.19) (0.06) (0.01) (0.06) (0,28} (0.12) (0.22)
Diluted (0.07) 0.01 (0.33) (0.35) (0.89) (1.19) (0.08) (0.01) (0.06) (0.28) (0.12) (0.22)
Continuing and Discontinued Operations
- Basic 4.11 3.93 2.93 11.80 6.81 10.09 0.82 3.84 0.41 532 2.98 3.78
- Diluted 4,00 3.84 2.87 11.54 §.74 9.96 0.80 3.75 0.40 2.20 2.95 3.73
Notes:

1. The above is an extract of the detailed format of quarterly / year to date Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. The full fo
{ year to date Financial Results are available on the Stock Exchange websites www.bseindia.com and www.nseindia.com and on the company's website, www.niit.com.

2 The above results were reviewed by Audit Committee and approved by the Board of Directors at its meeting held on January 28, 2022
3 Total Income from Operations represent revenue from operations,

4  On October 1, 2021 the Group entered into Share Purchase Agreement ("SPA") and other transaction documents with RPS Consulting Private Limited ("RPS") and promotersiexisting shareholders of RPS and acquired 70% equity shareholding (on a fully
diluted basis) for a consideration of Rs. 826.61 Million. As per the terms of SPA, the remaining 30% shareholding of RPS will be acquired by the Company in next 2 tranches based on achievement of certain financial milestones in terms of the fransaction
documents within the next two years. The Group has recorded identifiable assets on provisional basis in accordance with Ind AS 103-'Business Combinations’. Future Acquisition Liability for the balance 30% stake has been recorded based on Fair
Valuation Report from an independent valuer.

8  The Board of Directors of the Company, in its meeting held on January 28, 2022 has approved a composite Scheme of Armangement under section 230 to 232 and other applicable provisions of the Companies Act 2013 between NIT Limited {Transferor
Company) and NIIT Learning Systems Limited (Formerly known as Mindchampion Leaming Systems Limited) (Transferee Company) a wholly owned subsidiary of the Company and their respective shareholders and creditors ("Scheme”). The Scheme
inter-alia provides for, (i) Transfer and Vesting of CLG Business Undertaking by the Transferor Company to Transferee Company, (ii) Reduction and cancellation of Share Capital of Transferee Company held by Transferor Company, (iii) issuance and
allotment of shares by the Transferee Company to the shareholders of Transferor Company in consideration of transfer of CLG Business undertaking,

The Appeinted Date for the Scheme is Apnl 1, 2022 or such other date as directed by the Hon'ble Chandigarh Bench of the National Company Law Tribunal ("NCLT"). The Scheme is subject to receipt of requlatory and other approvals inter-alia approval
from BSE Limited, Nafional Stock Exchange of India Limited, SEBI, shareholders, creditors, NCLT efc., as may be applicable.

& The Board of Directors in their meeling held on January 28, 2022, declared an interim dividend of Rs. 3 per equity share.

rmat of the quarterly

By order of the Board

For NIIT Limited

Sd/-

Vijay K Thadani

Vice-Chairman & Managing Director
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